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v;f' 1/27.9,200C7 Shri J.KKarn, counsel for the applicant,

On request, list it for hearing

before.the appropriate Bench as and when

o] i
Y thé Bench is constituted, . :
S . | ( Lakshman Jm )
MES, , . Member (J)
A - y ‘ ’
2/17.10,2000 * " 'Du€ to advocates' strike, list it for!

hear'ng on mzﬁm 14, 11 2C00 I
V .

Wingliana ) ( Lakshman Jha )
~Member (A): -+ .. - Member (J)
None forthe ‘part‘ies, L
;)tn- R ~ On account of reSQlutJ_on in the mr

today on the sad demise of Shri S.Mukher jee,

advocate, the case is adJourned to 2C, 11 2COO -

R , / v NS
“ .. ,(-\HL, ‘
( Lakshman J'ha )

( ) R Member (u) /
4./ 20.1.2000.

For want of D. B., hearlng on RA is adjourned to

/cBSs/ " © (L.R.K. PRASD)/M(A
: B : R DN .: ‘ "N
.L. 2001 - Shrl J K, Karn, COunsGl for the appllcant ; .
P J Vs . 4

Heard Th:Ls R,A, would be heard, Is-sue

notices to the respondents Feturnable within fou:
weeks, Requisites to be £iled Within a week, ilst
it for hearing on 19, 2..2001, S

ingliana ?)/M(A) . ( L.dha ) /M( J)

'




6/19, ]

7/4. éq 2 00_1 R

/c8

, 2001

/ces/

‘9/15.05.2001 : Since the DB is not available today, the

4

Shri J, K.Karn, f‘ounbel for the applicant,
SKxX None for the respondents

W/s not £iled so far Four weeks‘further

‘time is allowed to file the same. Rejoinder, ‘if any,.
may be filed Within a week thereafter, List it ]

. for X%kam hearing on 4, 4, 2001,

g

N A

( 1. HmnXogTiana ') /M(A) ( L.Jha )/M(T)x
bhrl J, K, ¥arn, CounSel for bhe appllcarrt.m

Shri ve M. k.Sinha, Sr,$.C, for the reSpordents

"W/s not filed so far, Four weeks'! further. ‘
time jis allowed to file the Same. Rejoinder, if -

. o ‘ | -
any, may -ke filed within a week the‘r'eaf’ter. List /’

ic for hearing on 10,5.2001, - B ; ‘}\f’.,'\“’”;

.Hminglia‘na )/M(a) A. ( L, Jha Y/M(T)

¢

8. / 10.5. 2001. ,
' List it on 15.5.2001 bef‘ore tha approprlate

bench For hearing. » .1‘ .

(s._NARAYAy)/v.C.

t_ﬁ‘."'
(L.R.K. PR

;
4

LY oe
‘

hearing is adjourned to 11,07.2001,

10./ 11.7.2001.. For want of D.B., hearing on RA is

adjourned to 24.8.2001. -

', N

(L. HMINGLIANA)/M(A)



~} . | A 37/2000
(C.A,N0.663/96)

- 11/24,08,2001 : &hri J.K.Karn, counselfor the applicant,
Let this matter be listed ﬂx\befoéé

the,ap%iopriate Bench.

skj L.Hming liana)/M(A) . (B.N.Singh Neelan)/V.C,

ﬂ2x1x2kxﬁQxQQBﬂxxihnxﬁhxixQxKxXKnxh;xsxmhsmixfxmxmppiisnnki
Thizx£ilexmayxbexswEnikksExbefrexshex hontRex X Kx

12/18.9.2001 None for the ;pplicant.

N "On the request made by the learned .-
counsel for the Iéspordents shri s, C, Jha |
115§ it fcf hearing on 12,111,200, o

"

( L, Jha 5/M(Jo .

i. _ ( L.Hmingliana )/M(a)

'13./ 12.11.2001. Shri J.K. Karn, ‘counsel Fof the applica

List it on 24.12.2001before the appropriate bench
for hearing. ' ‘

- | .
/cps/ (L. JHAY/M(3) o (L.R.K. PRASAD)/M(A)
|

-+

14./ 24.12.2001. The file may be submittad befor xk the
: Hon'bls V.C. for constitution of ‘a naw Bench to hear the
. 'RA, as Hon'ble Shri L. Jha,M(3) and Hon'ble Shri
L. Hmingliana, M(A) would be retiring towards the end of
this month. Shri J.K. Karn, counséllfor the applicant is

present in the court.

> yﬁ

/ces/ (L. JHA)/M(J) , o (L;R.K.'PRASAD)/M(A)

1
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18.3.02

cM 'L'ist it on 2.4.2002 for hearing.

s n@ﬂé‘iﬁ/

M{T)

{LieR %

‘%1‘6/‘03.07.2002 s For Want of t.'ime ‘be’ listed on 09.08. 2002
: r ‘ for hearl“g.

16

2.4902 . . - ' ' . - ’
‘ cM: For, want of time, be listed 30.4.2002 for

N hearing. _
{L.R +K.Prasad) {B.-N.singh Nelam )
M@ . : Y V.Ce

LT

30.4.02 .

cM: a . None for the parties. List it on 3 7.2002

‘for hearlng.

J -
: -

” €4 i (shyama D¥ra) © (Ld&;&:?fgg;g;‘

o ! [SIOL | M(7) M)

Tl é,m,__ , for hearing.u.__x_\ Q

v - - (B.N.Singh Neelam) NC

‘skj W».P A)

gw 18/03.07.2002 :  For want of time, be listed on 09.08.2002



SRK/ : " (ShyamaA Y )/M(J) ‘ (L.R.K. ad)/M(A)

RA.37/2000"

xfax 18/9 .8._2(?02 . . Inview of the Resolution

passed by the CAT Bar Msociatiolﬂ)“i,é?;a'

on the sad demise of Shri R.N. ﬁwary.'

.Advocate, be listed on 20.8 2002 for

\

c . heag%;iér4 .nguvHQJQZV__ﬁﬁﬁjgggi

sks (Shyama W)(M(JJ ) (As J‘ha )/M(A)

L . 1“'4~th1. o~ i
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19./ 20.8.2002, For want.of time, be listed on 28.8.2002

for hearing. QJ

- /ces/ (s, JHA)/M(A) (B.N. SINGH NEELAM)/V.C.

s . .-
e
=
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. 20/28,08,02 E On the recuest made by the 1ld. counsel . _
for -the: applicant, let it be llsted on 26 09,2002

. fer hearlng. o
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269302 List it on 27.9:2002 for hearing. '
CM - .
% F’(Q}(:/
' ’ , : «R.K.Prasad
(shyamd W & l; :,Pras
MEg) ,
22/27.09;02"5f£_ Both the sides are preéent.
,)mgm‘l"‘g: , In order to submit certain clarificatioans
5“.Qe“aﬁz, the 1d. counsel for the applicant has sought time,
A,V\CSQV\ ' List it on 04,10,2002 for hearing. :
L ‘ ~
(34 ¢ — .
\ bﬁy@F,ASRK/ (Shyama VS&g#%) /M () ( LeR.Ke~Prasad )M(A)
$?».'b_"

23./ 4,10,2002. Shri J,K., Karn, CQuﬁésl for the applicant.
Shri S, C. Jha, counsel for the respondents.

Heard. The applicant has brought on record through
supplement ary ‘application filed on 3.10.2301 that a circular
regarding ressrvation for 0BC dated 16.8.1994 was sent to
the PeM,G. , South Bihar Reglon, Ranchi (Annexure =1 of the

. supplementary affidavit). e feel that there is no reason
why the same has not been received by the concerned
respondants.nsxstnﬁnn in the W/S filed in the OA 663/96,
the respandents had taken tha stand that they proceeded
in the matter on the basis of old circular since they had
not received the modified circular dated 16.8.1994,

In viey of the discovary of new fact, we feel that tha OA
663/96 is required to be re-heard.

2. In view of the facts as stated above, the said OA
is required to be heard afresh in the light of tha new
facts, List DA 663/96 along with this RA on 15.11.2002

for hearing.

/c8s/ (s. DOGRAY/M(3) ~ (L.R.K. PRASAD)/M(A)
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24/15,11,2002

L 4

"~ /ces/
g
10. 1.03

CcM

/ces/  (S. DOGRA)/M{3)

26./ 16*.12.2002. Being a D.B, matter, list it on 10.%.,200%3 f‘ch

R.a,37/2C00

This item is called ew, The lé, Ceunmsel fer
the applicant is presemt, Bench has already been
censtitited, Be listed fer hearing enj9.12,2002 befele

the apprepriate kench.

('L.R.W (B, Agh Neelam )-/LF'C

25./ 9.12.2002, The learned ceunsel for the both the [sides

are present, With mutual consent, list it on
16.12.2002 for .hearing, '

Mm( a)

hearing, Lo -
N J&ﬂﬁmr—&lwq’*jgf ;XR\
(3. JHA)/m(a) |~
It is submitted  that R.a. be listed bafore s
the appreprate pench. (Be listed on 31.1.03 "ﬂ”jfl
. - . I

for héaring before  the appropriate BQEch.

3 .n.s5ingh nNeelam) v.C.
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RA‘< 37/20800
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1./ 3.2.2003. Beth sides ars present. List it en 24.3.20003

for haearins.

Pl _
{s. DWRA)/M(I)

“ /ces/

o

13/01,05,2003 :

A Division Bench of Hontble-Mr. Sarweshwar J}
M(A) arid Hon'ble Mrs. Shyama bogra, M{(J), i
constituted for hearing. this R.A, Let itb

placed before the aforesaid Benchi, as and'wh

the same is available. ;\
sk; (B.N.Singh Neelan)/VC |
. (/e o~ 41* F“Xh{$
T lﬁ,ﬁzj;g%le»<Q»&fﬁjﬁww 97‘903 |
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16/1,8,2¢ 03 Shri J.K. Karn, ceunsel fer the applica

Shri S.C. Jha, A?'_:C fer the respendents, |

At the very eutsent, the 1ld. ce
fer the applicant has invited attentien te the orj

this Trikubal dated 3,10,2002 in which it had been
that the respendents while £iling the W/s in the
had taken the stand that they sreceeded in the matter en the
easis ef old circulak Since they had net received medified
circular dated 16,8,1994(Annexure -1 te the supplexcntary
affidavit). That being the case, the Triksumal had faken a
view that the said OA j.e, OA 663/96 was required teobe
re-heard.Under these circumstances, the prayer made in the

RA get granted and RA sheuld have, accerd ngly, be¢n
dispesed of as allewed, '

~4

2, - -~ Keeping in view the abeve erders OL the .
Triwunal we, --therefore,z;f/the epinien that the R4 37/2060
stands dispesed of, .

: for hearing. | i
3. - . - List-the OA on 1,.8-.2..3‘ Ag the mjtter I
relates te 1996, necessary prierity may be kept in view

en the date of hearing.

ko

/"”

SRW (ShYam D.g ( Sarweshwar Jha )/M((A)
17/19...20‘3 Beth sides are present,
' %xxx The RA has since been dispesed |eof,
It is wrengly listed teday.List the OA en 4,9.2003 |
fer hearing, o
) : . ( 8. Degrra
SRK/ ‘

i%/%épf 69 o0’ ¥4 /"Qﬁ’uvx’@ L/C »jom lb=

—

@"7){92'\‘(9":{, At s cort o 24}@57 at
A 0pn . ‘

) N ad
) 0(" g\ S




